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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN 

ZONE, CHENNAI 

 

APPLICATION NO. 236 of 2020 

 

Petitioner : Sri. P. Vasudevan, Kerala 

 

Respondents : Kerala State Pollution Control Board 

 

 

REPORT FILED BY THE ENVIRONMENTAL ENGINEER AS PER THE 

DIRECTION OF THE HON’BLE NATIONAL GREEN TRIBUNAL 

 

The Hon’ble Tribunal had vide order dated 06.11.2020 in original application  

No. 236/2020 directed the Kerala State Pollution Control Board “To inspect the cow shed 

in question and submit a factual as well as action taken report, if there is any violation 

found. They are also directed to ascertain as to whether the cow shed is being operated by 

the 3rd respondent Devaswome after obtaining necessary permissions or licenses if any 

required under any of the local laws or environmental laws whether they confirmed to the 

standard provided for conducting such (Goshala) as well. If there is any deficiency found 

then, they are also directed to suggest the remedial measures to rectify the same, so as to 

avoid possible complaints from the neighbours and enable them to continue with their 

operation without any complaint in future. They are also directed to conduct water 

analysis test from the nearby wells so as to ascertain as to whether there was any 

contamination caused on account of the functioning of the (Goshala) being managed by 

3rd respondent Devaswome”. 

 

It is respectfully submitted that in compliance to the above order of the 

Hon’ble NGT, the Goshala (cowshed) owned by Chelamattom Devaswome Bharana 

Samithy, Chelamattom SriKrishna Swamy Temple was inspected, on 19.11.2020. The 

Goshala is situated in Chelamattom village, Okkal Gramapanchayat in Ernakulam district. 

A land of 2800m2 is available for the Goshala. Cattle shed of 432.31 m2 with tile roof 

and concreted floor is provided including the cow dung collection tank, fodder storage 

area, office room.etc.  25 cows including calves were seen at the time of inspection. The 
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Goshala has not so far obtained consent from the Board. 

 

There are residential buildings on the eastern and western sides of the Goshala.  

The southern side is bounded by rubber plantation and northern side by paddy field. The 

petitioner’s residence is at a distance of 6m from the wall of the cattle shed on the west 

side. The petitioner’s well is also at a distance of 6m from the wall of cattle shed and 4m 

from the wastewater collection tank (located at western side of cattle shed). The Goshala 

and premises were found to be clean at the time of inspection. 

Collection tank of adequate capacity with roofed shed is seen provided for 

storing cow dung. At present urine along with floor washings, other washings are directed 

to collection pit located at the western side of the cattle shed.  Overflow from this tank is 

directed through a series of settling tanks. The water from the final tank is reported used 

to be used for irrigation. 

 

                 Samples of well water collected from the following points. 

1) Well within the premises of Goshala. 

2) Well located at the residence on the eastern side of Goshala  

3) Well located at the petitioner’s residential area. 

4) Well located at the residence on the western side of Goshala. 

 

The analysis reports indicate that the well water is slightly contaminated with 

organic matter. A true copy of the analysis reports dated 01.12.2020 is produced herewith 

and marked as Exhibit R2(a). 

 

The inspection findings reveal that the present style of functioning of the 

Goshala may cause nuisance to the Applicant ant other adjoining residents. This is mainly 

due to the close proximity of the Goshala with the residences and wells. Hence in order to 

combat the nuisances and pollution problems the following are suggested and necessary 

directions in this regard are being issued to the Devaswom authorities. 

1. The Devaswom shall immediately take necessary action to obtain consent 

from the Board. 

2. For considering the application distance norms as per circular 

No:PCB/T4/115/1997(2) dated 31.08.2016 for cattle farms having cattles 

between 6-20 Nos minimum distance required from nearest residence is 10 

m , so limit the number of cows to a maximum of 20 and maintain a 
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minimum distance of 10 m from the nearest residence to the rearing 

area/cow dung collection area/wastewater collection or treatment area. A 

true copy of the circular No:PCB/T4/115/1997(2) dated 31.08.2016 is 

produced herewith and marked as Exhibit R2(b). 

3. Relocate the wastewater collection tank near the petitioner’s house. 

4. Keep the Goshala and premises clean and tidy. 

5. Provide adequate wastewater treatment facilities so as the effluent 

generated shall be treated and disposed properly so that no pollution of 

nearby wells takes place.  

 

Application for consent to operate of the Goshala was received through 

online consent management system along with necessary documents. The same is under 

processing. 

By providing adequate wastewater treatment facilities as directed by the 

Board and complying with other directions, Goshala can be operated without any 

nuisance to neighbors or possible well water contamination to nearby wells. 

 

 

Dated this the 18th day of December 2020. 

 

                                                                                

                                                                                                             DEPONENT 

DINESH K S Digitally signed by DINESH K S 
Date: 2020.12.18 09:42:22 +05'30'
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VERIFICATION 
 
 
 
 

I, Dinesh K.S, aged 50 years s/o K.V. Sidharthan, now working as 

Environmental Engineer in the District Office - II (Ernakulam) of the 

Kerala State Pollution Control Board at Perumbavoor, duly authorized to 

file this reply on behalf of the Kerala State Pollution Control Board do 

hereby verify on this, the 18th day of December 2020, that all what is 

stated above is true and correct to the best of my knowledge, information 

and belief and is borne out from the records maintained in our office. 

 

 
 
 

Dinesh K.S. 

Environmental Engineer, 

District Office - II (Ernakulam), 

Kerala State Pollution Control Board, Perumbavoor. 

DINESH K S
Digitally signed by DINESH K 
S 
Date: 2020.12.18 09:42:42 
+05'30'
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APPLICATION NO. 236 of 2020 

 

 
Petitioner : Sri.P. Vasudevan, Kerala 

 

Respondents : Kerala State Pollution Control 
Board 

 

AFFIDAVIT 
 

I, Dinesh K.S, aged 50 years S/o K.V. Sidharthan, residing at Irinjalakuda do 

hereby solemnly affirm and state as follows: 

 
I am now working as the Environmental Engineer, District Office  –  II 

(Ernakulam) Kerala State Pollution Control Board at Perumbavoor, Ernakulam 

District. I am competent to and duly authorized to represent the fifth respondent in 

the above case. I know the facts and circumstances of the case. The factual 

submissions made here under in paragraphs 1 to 6 of the reply are true and correct 

to the best of my knowledge, information and belief. The legal submissions made 

therein are made on advice received from Counsel. In these circumstances, it is just 

and necessary that this Hon’ble Tribunal may be pleased to accept the 

accompanying reply on file and it is so humbly prayed in the interests of justice in 

this case. 

 

 
DINESH K.S., DEPONENT 

 
Solemnly affirmed and signed before me by the literate deponent personally known 

to me on this the 18th day of December 2020 at my office in Ernakulam. 

 

 
   STANDING COUNSEL FOR THE 2ND RESPONDENT 

 

DINESH K S
Digitally signed by 
DINESH K S 
Date: 2020.12.18 
09:43:05 +05'30'
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